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Hefore the-Relining O ficar
Forelectont ... 5. s{name of the House,
Frﬂm-’-'d.{i'-..; .Elﬁﬁf-hsﬂﬁ...... rﬂﬂ!titucncaﬂ-‘hum, af B Eiastitticat 5 ¢

Election, do hereby solemnly affirm and state on oath as under- M L A - 14 ,5 I':'; . :_‘;f[,{;. eTeLe
{ strike out whichever is not spplicable) .

(1) L am a candidate set up hyeees oo e o—fnanie of the political pa-rty § £ am contesting . an
Independent candidate,
(2) Details of PAN and status of nlrng of Incomé tax return &
SiNo. [Names = Permanent | The financial year for | Total income
Account Mumber | which the last shown [n [ncome
(PAN) Income-tax return has | Toax Retum ( in
T T A - — been filed Rupees} cazr)
h Seit BT APM 293y |
2, Spouse- ; i
? ml - / - - — e ——
g, Dependent 2 /
3 Dependem 3 ... o / B

{3) The following case(s) is/ are pending against me in which cognizance has been taken by the conrt:-

'| 5l | Offence Description |

:L_Hcl. = . —~i
{a) | The details of cases where the court has taken -

cognizance, Sections of the Act and description |

of the offence for which cognizance taken : e 4 I

- 1

{b) | Wame of the courn, Case Mo, and Date of ordar !

taking cognizance -4 |

ie) Deetails of Appeal () / Application(s) for revision A . AR

|| (ifany) filed against the above order(s) s |

4. Cases in which | have been convicted by a court of lnw{other those referred o in Form I-L‘-J.
'{a) | The details of cases, Sections of the

S ( SO

: Act and description of the offence for | N A I
| which convicled | !
IRy .Emﬁrﬁ"cnﬁ;] Case No. and | T
! M4 |
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Uiy Pamishme 1 impasde .

|
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30 Thut | give heoern bebow the details of o o assets fmovable and iamovable cie) of mysels.
nw spouse and all dependenis:

A, Details of movabie assets ;

Mese: L )

|, Assets inJoint name indicating the extent of joint ownership will also have to be given

2. In case of iyTnvestment, the details including Serial Mumber, Amount, [are of Deposit. thee Seheime
iame of Batk/ Institution and Branch are 10 be given

5. Value of Bonds/Share/Debentures us per the current market value in Stock Bxchunge in respect ot fisted
companies and Bs per books in case of non- listed companies should be given

4 . Dependent’, here means a person, substantially dependent on the income of the candidate.

3. Details: including mmount is to be given separately in respeet of each investment)

S. | Descriptiod -« . Self Spouse Dependent-1 | Dependent-2 | Dependent-3 |

i = - i e e
' ! Cashinband ¥ |

E Aveoo= o | 1spos - __|_______ i

(it} | Details of Deposits in Bank [ '
secounts  (FDRs, Term Deposits
and all other types of Deposits
including saving accounts ‘a}
Depesits with Financial L | Flb1
I Imstitutions, Nm'B!nkmg 3
[ Financial Companies and !
! Cooperative societies and the I

':
|

| amount in esch such deposit
F..i] Details of investment in Bonds,
I

[Jebentures/shares and units in |
| companies/Mutual Funds and = 23

others end the amount. !
:w] Detnils of investment in WSS, {

Postal Savings, Insurance Policies 1 '

| ang investment in any Financial — |

| Instrument in Post office or l |
Insurance Company and the i

L t\]

Amount | |
Personal loans/advance given to | ‘
amy person or entity including I

| firm, Company, Trust etc, and o I

. | othar receivables from debtors !
| and the amount, |

(1) | Motar Vehickes/Aircrafis/ i BEY 2yiry. E'R'”?Hr“jh r_ o
|
|

| Yachts/Ships (details of Make, o Jeawpre
Registration Mo. ete, Year of fiorg dod A

T S 7 b, rl"-'JLt'_’,r.: i

|

|f" | Purchase and amount ) [ 1o s

I h:ni Jewelry, bullion and valuable (‘Tu,_,.lw BT o
|

L f;ln.- ?J'] N L R
thing (give dt«tﬂl'ls of weight and
y value)




:u, | Ciross Total value

{-Hy other assets such 3 valw.e of

“laims/interest

Tl Eew A Galfa]

+ 0L Drosw
I

=¢: 1. Properties in joint uwnushlp indicating the cxtent of joint ownership will also have (o be indical 'd

2. Each land or building or apartment should be mentioned separaely in this format, )

Deseription

Self

Location(s)
U 5

Tetnd Land
12 et

Y o.e00 - vo

Spouse

Dependent-1

Dependent-2 " Dependent-3 |

= _—
I

| Area (Total measurement in
Acres)

AR et S
]
I

{ Yes or NO)

Whether inberited property

Date of purchase in case of self
acquired property

Cust of Land (in case of
pmhut‘mﬂuﬁmanf
plrchase

Any [nvestment on the land by

way of development,
construction etc.

Approximate Current market
wilue

(ii)

Mon-Agricultural Land
Location(s)
Survey number(s)

Area (Total measufément in
sq. )

Whether inherited property
{ Yes or NO)

|
i ST SR T

Date of purchese in case of self
acquired property

Cost of Land (in case of

purchase) at the time of
| purchase

Any Investrent on the land by
way of development,
construction etc.

Approximate Current malic:l
value

i

i [
{imcluding apartments)
| =Location(s)

| Survey number(s)

Built up Area (Total

measurement in sq. f1.)




(iv) |

iher inheriled praperiy
or M)

by
\‘

I
ﬁ
h..
I

1 rz:l_p TPt

e of purchase 10 case af aerf

!‘“nl wf propeerty {luw,a.s: of
p rehase) at the Lime of
peehase

Ay Investment on Lhe
[ prperty by way of
". development, constrisction cic,

| Approximate Current market
| viine

Residential Buildings (including
apsrimenis, )

~Location(s)

- Survey numben(s)

f

1 Ve mtin Pledninss:

e Hetwas
= Jeypeazer

LA ecadeval)

Acrea (Total measurement in
| sq L)

Built up Area (Total
measurement in sq. fi.)

Whether inherited property

| (Yes or NO)

——

Dﬂe‘nf purchase in case of sell
acquired property

Caost of property (in case of
purchase) at the time of
| purchase

Any Investment on the land by
way of development,
| construction ete.

Approximate Current market
vilpe

Others (such as interest in

| property)

Total of Current Market
Value of (i) to {v) above

{6) 1give herein below the details of liabilities/ dues to public financial institutions and government :-
(Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

e
| Mo,

Description

Sell

Spouse(s)

Dependent-1

Dependent=2

Dependent-3 |

[ (i

Loan or dues to Bank/Financial

‘Name of Bant orFl Bihan

Matre of lnan

Amount outstanding Lt anlabhd

5 b ooozm

» | Loun or dues to any

Mamels) .~
Amount ditsianding
| Mawreofloin

| individuals! Entity other than
| mentioned in (i) above,




| Girand total of Liabilities . J_ B 4_ T
i - : = I | .

Dhucs 1o departments desling -
with government | —_ ™
_Becojamadation teca i

Dues to departments dealing |

with supply of water

k-4

—

Dues to departments dealing il
with supply of electricity

" Dues to departments dealing
with supply of
relephones/mobiles = E

Dues to departments dealing
with government transport .
(including aircrafls and - -
lelicopters)

Income Tax Dues =

Wealih Tax Dues =

Service Tax Dues =

Municipal /Property Tax Dues

Sales Tax Dues

Any other dues

Grand total of all Govt. dues <

(7) Details of profession or occopation:

a Selfi................ MLA -
b. Srpﬂl.l!t‘ ........... gl LLu,i £
(8) My educational qualification is as under:

{Gi‘lﬂ; details of highest School / University edueation with full form of the certificate/ diploma’ degree course)
(Mame of the Schoal /College/ University and the year in which the n']auv:(ms-a was completed,
Mﬂﬂ'n A koo High Sokee | Fuluseia - [!—.-‘?E
Trvmadiali  Rpim dpliest TpomauuiLn MU g 80
{9). ABSTRACT OF THE DETAILS GIVEN IN {1} TO (8) ABOVE:

1. | Mame of the candidate- 11|/ Sh/Smt/Kum. Su youdie Melhdie
2. | Full postal address W = leirmod Ps - leghes. |
3. | Number and Name of the constituency and . i
| state RYN e f}e.ﬁu‘_—ﬂma_______

3. | Mame of the Political party which set up the .

candidate {otherwise write *Independent’) : wj' ——
4. | (a) Number of cases in which conviction order N

passed (other than those referred to in Form 26) oo Al




r- _!.{;, T{;.J.!T;II'F-.E;;J il |:LII|1i|Ij= h-.ﬂl:'.'!\ Whl'.:lrl:-‘i:e
| cort i) have toki copniz MoA
STPatiar ~ T Ve B whieh et T T A e S |
| P

ey ol - _?q ?:.?J___ _ | Incume Tax Return liled |
| (8} Candidate |

i (b} Sponse: ) e ——t i
.| (e} Dependents e =l

18 _ Details of Assets and Linbilities in rupees |

Description | Self spouse | Dependent-1| Dependent-ll | Dependent 111

A, Mavenble ! oo

|| Asset (Fotal vatugy  &)F3 % V/=witasera

B | Tmmaovable A o

Assel o e

[i} | Purchase Pricc and ;

Dievelopment Cost of

Immovable Property

(Total Value) | |

[ii) | Approximate Cumrent |

Market Price of

Asset (Total Value) : R

i Liabilities :

(1) Governmen : -
dues (Total) S.tbyeor-m| — ]

(ii) Loans from Bank,

Financial Institutions and

others (Total) R

B. | Highest educational qualification:

Trdewmaidinke — fPem -"-:.I'IJ:.;.: Oy ratieinm — \gg0o |

fl

TS SRS ey

|
|
|
|
1
i
1

(Give details of School / University education with full form of the certi Rcate/ diploma/ degree
course) (Mame of the School {College/ University and the year in which the courte was completed )

VERIFICATION

1. the deponen, above named, do hereby verify and declare that the contents of this a
best of my knowledge and helicf, no pan of it i« false and noth ing material has besn
declars that : .

{n) there is no case of eonviction of pending case againsl me other than those menti
131 L my spouse, or my'dependents do not have any asset or liability, other than
ihowve,

davit are true and corveet 1o the
led there from. | funher

d in itemis 3 and 4 sbowve;
e mentioned in ftems 5 and 6

Veri okt .o oiiesibnmi o s B day oF ..ol e e 300
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